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Mr.S.Ali Sr.C.c.S.C. for the appli- 

JK 	 ('- 	 cants. The questionráised have already. 

'- Ii ,C3 iqte, 	T 	been examined by In detail in several 

tv1 j 

	

	O.Ag. 1e have adopted a certain view 

with which the Review  Applicn do not 

seento be agreed. That however cannot 
1:t-4 be a ground for review. The Review 

 oi 2 1 	 Application is rejected 
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/ 
IN  THE CEIITRA&.ADMISTRATIVETRJN 	 \ 

GTJWAHATI BCH 
- 

RevjeApplication 	Nos 	Of 95 

(On 04. 217/95) 
tj.() 	DCI395/ 

n.  th matt er of s. 

Revie application a/s (3) (f) of the 

Cen 1 Administrtive Tribunal At 1985. 

ND________________ 

In the matter of 

Judgment and order dated 18 Oct 95 passed 

by the Hon'ble Tribunal in o.A, 217/95 

:AND 

Union of India, represented by the 

Secretary, Ministry of Defence, Sena 

Bhawan, N ew Delhi. 

Garrison Engineer 868 Engineer Works 

Section 0/0 99 APO  

_Respond ents /?etjtioners 

Vs. 

Shri G.Q. Monda]. and 23 others 

_Opposite parties 

The humble respond ents/pet itioners named above most 

respectfully shweth :- 

1. 	The above noted 0,A No. 2.17/9 5 was filed by the 

opposite parties praying various concessions and the case 

was finally heard on 18 Oct 95 and the applicants/opposite 

parties are allowed by the Hen' ble Tribunal to draw the amount 

of following allowances :- 

Contd,. 0 .p/2. 
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Special duty allowance wef 1.12.88 

Field service concessions wef 1.4.93 

Special Compensator allowance (EL) wef 1.10.86 

(ci) House rent allowance wef 1.10.86. 

Arrears amount of the abovea11o4ances to be paid as early 

as practicable but not later than a period of three months 

from the date of receipt of copy of the judgment and order 

i.e. 14 Nov 95 on which date the respondent have received 

the copy of the judgrnt and shall also continue to AOJ pay 

the current subject allowances regularly so long the 

concessions is admissible. 

That the applicants/opposite parties are allowed 

to draw the FSC from 01 Apr 93 and arrears amount to be 

paid within three months from date of receipt of copy of 

judgment and order. In regards to above allowance, it is 
submitted that the Opposite parties are not eligible to 

draw the FSC due to the #61lowing grounds ;- 

GROUNDS 

For that there has been serious error aparent on the 

face o- the records that Nagaland comes under field area vide 
Appendix 'A' to G ovt of India, Min of Defence letter No. 

37269/AG/PS-3(a)/90 D (Pay/Services) dated 13 Jan 94 whIch 

has been annexed in the 0.A as Annexure 3(1) which has not 

been properly examined by the Hon' ble !rribunal. As such the 

fti inpunged judgment and order is a liable to be reviewed. 

4 	For that the Defence civilians employees serving In the 

Field areas will contirue to draw the field service concessions 

Contd. • .p/3. 



as per Annexure .4 annexed to the Original application 

which has not been properly scrutinised by the Hon&ble 

Tribunal resulting mis carriage of justice and hence the 

impugned judgment is liable to be reviewed. 

51 	For that vie Corrigenaum No, B/3726/AG/PS-3(a)/730 

D( Pay/Services) dated 17 Apr 95 the Ministry of Defence 

has deleted the remote locality allowance to the applicants 

who are serving in newly defined field area which was 

annexed'as annexu.re-2( 1) 'which was not properly scrutinised 

by the Hon' b].e Tribunal and as a result there as been 

mis carriage of justice and hence the Impugned 

judgmenti Is Liable to be reviewed. 

6 0  For that the Ministry of Defexce vide Corrigenaum 

NO 37269/AG/PS..3( a) 1862/D( Pay/Services) dated 12 	95 

the field service concession (BCA(RL) will be applicable 

to the applicant wef from 31.1.95 and not with effect from 

1.4.93 as directed by the Hon'ble Tribunal,, 	Annexure X is 

the photo copy of such corrigendum dated 12 	950  

That the respondents have now filed this petigkO() 

praying for review of the judgment and order dated 

18 Oct 95 passed by the Hon'ble Tribunal in O.A 217/95•  

That the petitioners submit that there has been 

error aparent on the face of the records for granting FSC 

to the original applicants who are serving in field area as 

well as in NES organisat Ion in ?agaland and as such the 

impugned judgment Is 1Iable to be reviewed. 

That this petition is filed bonafide and in the 

interest of Justice. 

COfltd...,p/4, 
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_PR.A YER 

It is, therdfore prayed that this Hon'ble Tribunal 

would be kind enough to admit this Review Application 

and consider the circumstances explained above and review 

the the inpugned judgment and order dated 18 Oct 95 

passed in o.k. 217/95 In the light of above facts and 

grounds, 

And'for this act of kindness, the petitioners as 

in duty bound shall ever pray. 

Contd,°.. ..5/- 
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I, Major Navin Mohan, Garrison ngln3e 868 

Engineer Uorks Section, c/a 99 APO do hereby solemnly 

affirii and declare that the contents made in P:agrph I 

of the Review Application are true to ffly 1cnov:icde and 

three made from Paragraphs 	are derived from records 

which I beijeve to be true and rest are humbi submission 

before the Hon'ble Tribrnalf 

I sign this verification on thisAJ1/ 	day 

of 	T_1995 at Dimapur.  

Navin ohart) 
joT 

Sarrison Engineer 
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I -n t;h 	Centrt:i:L Ariiiiiri;Ltrtivo Tr:Lvunrij. 

Guwahati-J3ench, Guwahati. 

Application' underSect1'ori 19 of the Cntral 

Administrative Tribunal pcjt 1 985.   

Case O.A. No0 	 of 1995 

BETWEEN 

b.. 

31160 Shrj G,C Mondal, PN/ 
260038 Shri. N.K. Kar U.D.0  
216833 Shr. B.C. Chosh, Supdt, DIR Grade-I " 

- 	 •, ' 	 4. 2b4666 Shri Samar Chakraborty, S.A, Grade-II' 
' 	5. 201696 	Shri A.K. -DondoprJhy, 	.Ae Grnc1-I. 

• 	 •• / 	
-6. 220150 Shri SJabbár, Office Chowkidar. 

 220105 Shri P. Khalkhu, Chowkider. 
 / 

MES 202175 Shri T.D. Bhattacharya, Supdt 	B/R Grade-Il. 
• ' 	 9. 243485 Shri K.P.Kewat, Peon. 

10. 236117 .SLiri A.K.DutL, 	3udt, 	/R Grade-I. 
11, 311608 Shri Surindra 'Kurnar, Supdt, E/M Grade-I, 

• ' 	 12. 2319.5 Shri S.i.. Karakar D' Man Grade-.T 
- 

1 3. 2081- 73 Shri Nilendra Roy, Sundt, B/s Grade-Il. 
- 	1/1.. 22/i06 	3 1 11"1 	Abdul 	lb)uf, 	3.K. 	Orude-I. - 

/ 	
15. 21699 Shri Monoranjan Roy, S.K. Grade-IL 

• -' 	 - 	 i6 23544 Shri R.C. Das, Asstt, Engineer E/M. 
17 NES/201035 Shri N.K. Kundra, 13,/S Gradé-I. 

• ' 	 1 8. N[S/ ° rj 1) .R. 	 GrQCIO-I I. 
19, M3/263151 Shri S.K. Nag, B/S Grade-I. 

- 	 20. MES/201185 Shri Angsu Gopal Saha AE/ B/R 
 

NEs/26580 Nd. Kaium Ansari, 'Supdt, S/N Grade-I-I, 
 M:i:3/2';20;u 	3hr1 C • C. 	Uor, 	U. D.C. 

' 2. MES/238173.Skj Ramesh Ch. Baishya, BSO 
- 	 -: 

- 	.24, ME/216447 Shri U.S. Praad, AE-  

•0• 	ppiicants.: Now all are serving in the office-of th , G.E j 
And- 	 c/o 99 APO 

\\Un1ofl  of India and ohors .,.•••., 	Respondents, 

'-':-' 	(''•'>' 	 • 
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CENTRAL AOMINISTRAFIVE TFUBIJNRL, GUWAHATI BENCH. 

UL1JJ.Ii1 /ppliotion No.21? or iuu 
With 	 / 

	

0riginl AplicationNd.218 of 1995. 	 .. 

Dete of Docioion : This the 18th Day of Ocbobor,1995. 

The Hon'ble Justice Shri M.G.Chaudhari,Vice—Dhairman. 

The Hon'ble Sri G.L.Sanglyine, Member (Admthistrtive) 

311640 Shri.C.C.Mohdal&23 ; .others.. 	. 	•• 	 •. 
All are cerving in the officaof the 
arrison Engineer,'.868EWS C/o 99 APO. 	. . . Fpplicants 

- V 

Union of India represented by 
the Secr9tary, Defence,i 
Gay 	oP 1ridi a NewOelhi 

The Garrison Engineer, 
UtU, L113, 	c 
The Garrison Engineer, . • 
869 EWS, dO 99 'APO, 	 • • Respondents. 

I. 

• 

238016 Shri •K.P.Pillai 	& 225 QtherS. 
All 	are..servingin'the of'fice.of 	the 
Garrison 	Engineer,:868.EWS C/U 99 	APO. . 	. 	. 	Applicants 

- 	/ersur3  

Union of 	India represented 	by the . 

Secretary 	Defence, Govt. 	of 	India, 
New Delhi, 

The 	Gnrri.non 	Eninoer, 	. 
uo 	/ci 	99 	 I  

The Garrison 	Engineer, 	 - H 
869 EWS, 	c/o 99 	APO. . 	. 	. 	Re&pondents 

. 	•;• 
Fo.r the 	applicants 	in 	both the cases 	: By 'Advocate Shri 	A. 

Ahmed. 
For the 	respondents 	in 	both 	the cases 	: By 	Advocto Shri 	S. 

Ali,Sr.C.C.S.C. k 

0.A.No.217 	: 

An the question relood is covered by center decisions 

tho U. A. ..ts rjdlld, 	I.Qnue nct ; 	tQ the 	nr3ponrJents 

Returnable Porthui 	1S.Ali,Sr.C.C.S. unives notice and 	L 

'/ 	• 

(I;] 	4 jCL 	 contd. 	2.... 



: 	 --.------... 

—2--. 

 

I'r,Ii]r 	I()t 	thu rtlnIJr,:iIi,ntti. Ui:illtjd 'OUt 	rOI.' t'LnaI: hUnlrIr1 

thL 
As the question raised icovered by earliar..decisions 

thu O.A. 	lu 	nitIiiiitt,oI. .ltiI.Jt 	uutiuu L() .()) 	E'L1IIIlj[iI, 

 

Returnable forthwith. Mr S.Ali,Sr.C.QS.0 waives notice and 

appears for the rOspondents. . Cal1d out for final' hearing. 

As thu oliimtit,.J 	i 	both thu oIinvu D.iu iu 

ths nr 	 nP k, - 	 -. 	---,-','-.-', 	7 	'- 	 '.wwIlItJtI 	 III 	CIjJp.kJ.UEH1LS 	if] 

the respective applications 	are grantd 	leave to 	agitate 

thoir 	claim 	in 	thu 	single 	EpfljeaLjLIn. 

Facts 	of_O.Ao.21?/95: 	,. 	 . 	 ... 

The 24 	applicants concerned 	inO.217j95e civilian 

uuhIJi.uyuwlThitThJjIlçj 	LIi 	U LLJLJp 	A,  

in 	the Defence Oepartmont 	from respective dates 	since 1963 

onwards. 	They have stated that they ar 	from outside the 

N LI L I h 	C itt 	I 	cnj 	cn 	but 	hnv i. 	Isu on 	pu tit id 	rn 	o Lv lit un 	r,ip 	u 

in tJàgaland 	in the office of Garrison nglneer, 	668 	EtJS 

C/U 99 	R..P.O. Their grievance is thathey are 	eltglblet•o: 

• 	I1J 	 . 	. 

(i) 	Special 	(Duty) 	Allowance 	(SDA) 

Houso Root 	Alrowance 	(FIRA) 	a 	the rate of 15 	or 

thu 	i'orithl.y 	oiary 	with 	,rrot 	rr6ii 	.1t),i)U6; . 	. 

Special Compensatory 	(Remote 	Locality).Alloi.jan 	. . 

with 	effect 	from 	1 	4.1993 	and 

I lt,ld 	rv Lnu 	Ui 	Li 	uui 	w1 	Ii 	ur 	ruL 	twu 

but that those benefits are being wrongfully denied to them 

by therepondents. They placeth re 1  lan,ce upon the earlier 

(Jucilon in O.A./W/i . It aluo eppours 	hu1: tIi 	•I.tnuLLI 

had filed Civil Suit No.265/89 praying or the aforesaid 

benefits and the suit was docreed.Howeer according to the 

pplicantf3 tho docL'ao i'i not obe'od by eoPonhIunt 	1b-4 

—R-e--tt-7 being without jur.sdiction. 

t' 	 I 

contd 

IT 

r•,., 	 . 
-. 

..: 	 - 	 •. 

I. 	............. . 	- 
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FCtf' 	_______ 

Thu. tJ.A.218/95 has been Plied by '226 applicants. They 

are all civilian eploye.s belonging to Group 'C' serving 

in the Defence Department 'from respectivo dates since 19€3. 
I wy 	i.Lso o.I.uiju LI,c,i be,'iofjB of 

• 

 

M .  Special (Duty) Allowance, 

Hoe ftent Rllouanc0, 

Special Compensatory(Romoto Locality) Allowance and 

(iv) Field Service Concession in the same manner 

and on the same ground ~ as claimed by the agplicants in t h e 
tJtj)(jr 	LI. Il.' 	, 

In support of the claim for Spociel(Duty) Al1ouane 

roliante is placed upon the Defenco Ministry O.M. 
U/D',Cjv il_I datad, 1i.. .81, and lJetanoo Ministry Ilornorandurn 
No , 20014/3/83_IU. Reliance is placed upon the Cjrcu1r 

issued by the Government of India, Ministry of Finance 

iJaLed 23.9.1906 in support of th e  

claim of HRR at the rate of 15 applicable to B Cls53 citjs, 
The claim for Special Compensatory(R0r0o Locality) Allowance 

IIoLIn 	for 'Uef'enc, department civilian ouiployees is besd 
Upon he letter of Ministry of Defence, Government of India 

datOd 31 .'1'95 with 
c,t1ocL from 1 • iY3 	LLISLIy, the Fiold 3orico Concos.;j on  

are claimed (in the basis of letter No.16729/ORC (clv.) (ci), 

• 	daLed 	25..94 	issued 	by the Army Headquarter in 	purou,ic 
of 	1FA Ler of UóvorrlwenL of India dated 	13.1.9/4. 

The Hon'hlg Supreme Co'.;r.t has now held that employees 

having all India transfer liability who were appointed 

OUL.nido No rLh East; Iteqion but hv0 been posLwi in the said 

egion are entitled to the benefit of payment of SOA under 

contcJ, 	L • , . 

Af 

- 

/ .. 



the Memorandum dated 	14,12.1983 	relied upon 	by 	the applicants. 

CSuü 	ducl olon 	or 	Lhu 	IItjrt 	hi w 	5ui0wu 	1nLaLt 	in 	LliLi 	/pot1 

No.834 of 	1995 9 	Chief General Manager (Telecom), 	N.E.Telecom 

Circle 	another Vs. Shri Rajendra Ch.Ohattacharjee & others 
rc4D. 

tittjJ 	iii1 	 hwy 	I 	flijIJWu:J 	thin 	 i~ b 	w:1,t 	m 

quostion of' 	eligibility of House Rent 	Alloutnce, 	Special 

Compensatory 	(Remote Locality) 	Allowance and 	Field Service 

(c3no wi1on 	ir 	our 	orcJr 	on 	U. A. 12/i/9 	with  

2.8.950 The appljcants,jn those cases 	were also 	Defence 

civilian employees 	like the applicants Serying ünder the 

flt4j'jru1O 	n 	inor 	t1 il d 	otto 	hirJ 	borri 	rMliLod 	in 	l:hn 	oL rA 	or 

Nagland. 	After examining 	the 	relevant maLorials 	we 	h av a 

hold thet 	the epplicants 	aro , entitled to 	geL 	all thoo 

. 	rhill 	rj;J i 	onLta 	In 	t 11w 	1iiLrjL 	0. A 	nod 	I ho 	oppi boot t 

in those cases ucre also plainti f P3 in the same Livil Suit 

namely 265/89 	and they are all identically placed 	We are 

oiLir,,rJoj 	thot; 	("or 	Lho 	oamo 	L'Ijno 	no 	OL'r 	rrJod 	In 	tho, 

common order on 	the aforesaid 'two 	applications :namel' O.A. 

124/95 	and O.A.125/95, 	Similar order m a y 	be passed 	i .  n 	t h e 

I ntt 	riot 	spji 	iriitI 	bun 	• 	All 	Iitutiçjh 	Lhu. 	1IJp)J  iotiu,t 	i 	01 r't iuiJ 	3U/\ 

fron November,1993 	we shall 	allow that' claim with 	of"fect 

from 1.120983 	as was done in the earlier cases. 	Similarly 

in 	t3a 	ro. r 	as 	tha 	HElM 	io 	cooccirnod 	the 	rollnf' 	will, not 	ho: 

granted 	as 	prayed 	but 	as was granted 	in the earlier cases. 

Other two 	reliefs will also 	be similarly granted' as was done 

in 	i,hU 	utiv1.tor 	onunri 

For the aforosaid 	reasons 	following order is 

passed 

(it) 

• 1 
7; 4- 

•,_.S.; :_- ' 	 •: 	 - 

1) 
	

It is declared that SDR is payable from 1.12.1988, 



— - 	 — 
	

4.. 4., 	
•4• 

a , 

Vt 

V..  

(a) I ho L'UIJOI1(.lUI 	11) di t,oLitI to poy t 	tho 

9pc.tLl (Duty) Allowno o (SDA) with offct from 

the date of actual posting in Nagaland on or after 1.12.1988 

as the case may be in respect of each applicant and continde 

t;u Iiy  tII rffli in innç n 	the 	onct,o' rion is ndmisoibie. 

V 	
(b) Arrears from the date of actual posting in 

Naçaland on or deter i,.12.1988 upo date to be paid ufthin 

Llirria uicintlib fcjfl th; drnt9 of vcaipt of copy of 
this order. 

iii) :(a) It i . s declared that SCA(RL) Is payable from 

1 .10.1986, 

(h) The robilondento are directed to pay to the. 

applicants SCA(RL) with effect ,  from the date of actual 

po5ting in Nagaland,on or bf'tor 1.10,1986' as the case may 

bo In roopnot of èmoh 011111iomnt and to continue to pay 

tho same 30 long as the conCeo3iOfl is admi8siblO. 

(c) Arrear9 f'romte date of actual postinig5in 

N,ilnfld dn or nrbnr 1.10.1906 upto date to be paid within 

th period of three months Prom the date or communication 

of this order. 	 . 	
V 

j'j) 	(ri) It J,m,doe ler;d that FSC in edmisoiblo From 

1.4.1993. 

(b) The respondents are directed to extend the 

rc til tht cpplicnntEi in the procribed manner with effect 

from 1.4.1993 OF romthe date of actuak cppointment an 

the case may be in respect of eachapPlicCflt upto date 

uiid Lu ooiiL i,nuu to çj iv o the 
Smilla  00  lonci 90 admie oi bin. 

v) (a) It is declared that HRA is admissible as 

indicatEjd bolo 

(b) Tho runpondnnte arm dtrecttd to pay HRA to 

the applicants at the rate as was applicable to the Central 

Go,ernmont employees in B, B-i, B-2 class 
cities/townS 

Fur the porlud frwn i,10.1)t36 or Fruin thn CLul dntn of 

a 	

Contd. 	6.... 

.4 

.,• 	 . 	. 
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1 	.1 

14. 

a .  

. 4 

4. 	
4.• 

• 	. t. 

.1 : 
•4..J 
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1 
.4 

inll  

a' 
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IiiIIIII 	nit 	y 	1111 	111 	uilfla 	a 	I 	ii 	a I 	in 	.1 ii 	ía 	I 

upto 2U.2.191 and at the rate as may, betppiicblo from 

time to time as from 1.3.1991 upto date and to ontinue 

Lo pity Lhta raninli rat 11w rnLc ptotinrtbnd hanf'(;na'. 

(c) P.rroars to be paid accordingly subjeL to tha 

adjustment or the amount as may have already been paid to 

11w LuUIJOCL.Ivu oiipiiconto durinrj the oforono id prariod 

	

towards H1R. 	 I  

(d) Future payment to be regulated in accordance 

uLth c lotitiw (sa) nIjcj/. 

(a) Arrears to be paid as early as practicable, but 

not latev than a period of three.months Cram the date of 

comniunLoal in of' this a rilor to the respontiont u 

The 9riinal application is allowed in terms 

of the aforesaid order. No order as to costs. 

A copy or th 	order dated 20 .95 iassod in 

0. A.No.124/95 and 125/95 shall be made part of record of 

this O.A. 	• 

	

(°) 	._9_: 
i) It is declared that SDA is payable from 1.12.1980. 

i) (a) The respondents are directbd to pay to the 

oppliowite .3poniai (Duty) Allowance (SDA) with effect 

from the date or actual posting in Naglatid on or af'Lor 

1.12.19BLI as the case may béin respect of each applicant 

onci nont intie In prI the r3nme eo ].onq as the aonc GISS on is 

admissible. 

(b) Arrears from the date of actualposting in 

aqai-ind on or aftur 1.12.1900 upto date to be paid 

within three months from the date of receipt 6f copy of 

this order. 

	

iiL) 	(ci) it in Ieoload that $CA(RL) is pyob,1.n from 

1 lii 1986, 

cot1t. 	1. 

'è 

/ 
/ 
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(i') rlin r on ii n n ri :n n I; n nm n dl rrtnri t:r 	ptiytn thf 

applicants SCA(RL) with effect from.the d&te of actual 

posting in Nagaland on or after 1.10.1986 as the case may 

lH 	in 	rnnprmt; 	of 	cir Ii 	i 	i,UiiriL 	arid 	tp 	00 riIinui 	Lo 	py 

the. same so 	long a 	the concession is admissible, 

(c) 	Arrears 	from the date of actual postlng 	in Nagaland 
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i.fld.LCSLci(J  
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the respective aplicants during the aforesaid priod 

Li, tin i 	It 	lii (i\ 

(a) 	Future payment 	to 	ba\ roguated 	in 	accordance with 

c1ause() 	ebov 	 . 
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